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In pursuance ol clause (3) of Article 348 ol the Constitution of India, the [ollowing translation
in English of the Maharashtra Lokayukta Act, 2023 (Mah. Act No. XLVI of 2025), is hereby published
under the authority of the Governor.

By order and in the name ol the
Governor of Maharashtra,

SATISH WAGHOLE,
Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLVI OF 2025.

(First published, after having received the assent of the President in the
“Maharashira Government Gazette”, on the 8" December, 2025).

An Act to provide for establishment of a body of Lokayukta for
inquiry of administrative actions taken by or on behalf of
the Government of Maharashtra or certain public authorities
in the State of Maharashira, in certain cases and to
inquire into and investigate allegations of corruption against
them and for matters connected therewith or incidental thereto.

1of WHEREAS section 63 of the Lokpal and Lokayuktas Act, 2013 provides
2014 that every State shall establish a body to be known as the Lokayukta for
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the State, to deal with complaints relating to corruption against certain
public functionaries;

AND WHEREAS it is necessary to enact a new law on the lines of the
Lokpal and Lokayuktas Act, 2013 for the State of Maharashtra and to enlarge
the scope of the existing Maharashtra Lokayukta and Upa-Lokayuktas Act,
1971 and to entrust more powers to Lokayukta;

AND WHEREAS it is expedient to provide for establishment of a body
of Lokayukta for inquiry of administrative actions taken by or on behalf of
the Government of Maharashtra or certain public authorities in the State
of Maharashtra, in certain cases and to inquire into and to investigate
allegations of corruption against them and for matters connected therewith
or incidental thereto; it is hereby enacted in the Seventy-fourth Year of the
Republic of India as follows:-

CHarrir I
PRELIMINARY,

1. (7) This Act may be called the Maharashtra Lokayukta Act, 2023.
(2) It extends to the whole of the State of Maharashtra.

(3) It shall come into force on such date as the State Government may,
by notification in the Official Gazette, appoint.

CHarrer IT
DEFINITIONS,
2. (1) In this Act, unless the context otherwise requires,—
(@) “action” means action taken by way of decision, recommendation

or finding or in any other manner and includes failure to act; and all
other expressions connoting action shall be construed accordingly;
(b) “administrative department” means the department specified
under the Maharashtra Government Rules of Business;
(¢) “allegation” in relation to a public servant, means any
affirmation that such public servant, —

(i) has abused his position as such to obtain any gain or favour
to himself or to any other person or to cause undue harm or
hardship to any other person;

(ii) was actuated in the discharge of his functions as such public
servant by personal interest or improper or corrupt motives; or

(iii) is guilty of corruption or lack of integrity in his capacity

as such public servant;

(d) “bench” means a bench of the Lokayukta;

1 of
2014.
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(e) “Chairperson” means the Chairperson of the Lokayukta;
(f) “competent authority”, in relation to,-

(7) the Chief Minister, means the Maharashtra Legislative
Assembly;

(ii) Ministers referred to in clause (o), means the Governor;

(iii) a Member of the Maharashtra State Legislature other than
a Minister means,—

(a) in the case of a Member of the Maharashtra Legislative
Council, the Chairman of the Council; and
(b) in the case of a Member of the Maharashtra Legislative
Assembly, the Speaker of the Assembly;
(i1) persons referred to in clause (d) of sub-section (1) of section
12, the Minister of the concerned administrative department;

(v) All India Services Officers (including Indian Administrative
Service, Indian Police Service, Indian Forest Services, etc.), means
the Chief Minister;

(vi) an officer in the department of the State Government
means the Minister in-charge of the department under which such

officer is serving:

Provided that, if such officer is head of the department
declared by the State Government then, competent authority shall
be the Chief Minister;

(vii) a Chairperson or Member of any body or board or
corporation or authority or company or society or autonomous body
(by whatever name called) established or constituted under the Act
of the Parliament or of the State Legislature or wholly or partly
financed by the State Government or controlled by it, means the
Minister in-charge of the administrative department of such body
or board or corporation or authority or company or society or
autonomous body:

Provided that, if such Chairperson or Member is All India
Services Officer then, the competent authority shall be the Chief
Minister;

(viii) an officer of any body or board or corporation or authority
or company or society or autonomous body (by whatever name
called) established or constituted under the Act of the Parliament
or of the State Legislature or wholly or partly financed by the State
Government or controlled by it, means the head of such body or
board or corporation or authority or company or society or
autonomous body;
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(ix) in any other case not falling under sub-clauses (i) to (viii)
above, means such department or authority as the State

Government may, by notification in the Official Gazeitte, specify:

Provided that, if any person referred to in sub-clause (vii) or
sub-clause (viii) is also a Member of the Maharashtra State
Legislature but not being the Chief Minister or the Member of the

Council of Ministers, then the competent authority shall be—

(@) in case such Member is a Member of the Maharashtra

Legislative Council, the Chairman of the Council; and

(b) In case such Member is a Member of the Maharashtra

Legislative Assembly, the Speaker of the Assembly:

Provided further that, for the purposes of this clause, in cases,
where the complaint is made against any person specified in this
clause, in respect of corruption by such person, the competent
authority specified in this Act for the said person at the time of
alleged act of corruption, shall be the competent authority for

taking action under this Act:

Provided also that, if the person against whom the complaint
is made is the same person acting as the competent authority for
such complaint, in such a case, the Governor shall be the competent

authority for such person under this Act;
(g) “complaint” means a complaint made under this Act;

(h) “full bench” means bench of Lokayukta consisting of the
Chairperson and all appointed Members which shall not be less than

three including Chairperson;

(i) “grievance” means a claim by a person that he sustained

injustice or undue hardship in consequence of maladministration;

(j) “investigation” means an investigation defined under clause (1)

of section 2 of the Code of Criminal Procedure, 1973 ;

(k) “Judicial Member” means a Judicial Member of the Lokayukta

appointed under the Act;
(!) “Lokayukta” means the body established under section 3;

(m) “maladministration” means action taken or purporting to have

been taken in the exercise of administrative functions in any case,—

(i) where such action or the administrative procedure or
practice governing such action is unreasonable, unjust, oppressive

or improperly discriminatory, or

(if) where there has been negligence or undue delay, with
malafide intention, in taking such action, or the administrative
procedure or practice governing such action involves undue delay;

(n) “Member” means a Member of the Lokayukta;

(0) “Minister” means and includes,-

(i) a member of the Council of Ministers, but does not include

the Chief Minister;

2 of 1974.
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(ii) Minister for State;
(7ii) any other person upon whom the status of a Minister or
Minister for State has been conferred by the Government;
(p) “officer” means a person appointed to a public service or post
in connection with the affairs of the State of Maharashtra;
(g) “preliminary inquiry” means an inquiry conducted under this
Act by the Lokayukta;
(r) “prescribed” means prescribed by rules and regulations made
under this Act;
(s) “public servant” means a person referred to in sub-section (1)
of section 12 but does not include,-

(i) a public servant in respect of whom the jurisdiction is
exercisable by any court or other authority under the Army Act,
1950, the Air Force Act, 1950, the Navy Act, 1957 and the Coast
Guard Act, 1978 or the procedure is applicable to such public
servant under those Acts ; or

(ii) a person who is or has been working on the Group ‘D’ post
in the State Government, or its equivalent posts in the
Government company, Government corporation, Government

society or Government association;

(f) “regulations” means regulations made by the Lokayukta under
this Act:

(1) “rules” means the rules made under this Act ;
(v) “Schedule” means a Schedule appended to this Act :

(w) “Secretary” means a Secretary to the Government of
Maharashtra and includes Chief Secretary, Additional Chief Secretary
and Principal Secretary ;

(x) “Special Court” means the court of a special judge
appointed under sub-section (1) of section 3 of the Prevention of
Corruption Act, 1988.

(y) “State Agency” means an authority of the State Government
competent to make inquiry or investigation of any offence.

(2) The words and expressions used herein and not defined in this Act
but defined in the Prevention of Corruption Act, 1988, shall have the same

meanings as respectively assigned to them in the said Act.

Cuaprrr II1
EsTABLISHMENT OF LOKAYUKTA.,
3. (1) As and from the commencement of this Act, there shall be
established by notification in the Official Gazette, a body to be called the
“Lokayukta, Maharashtra State”.

Establishment
of Lokayukta.
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(2) The Lokayukta shall consist of—

(¢) a Chairperson, who is or has been the Chief Justice of High
Court or a Judge of Supreme Court or a Judge of Bombay High Court;
and

(b) such number of Members, not exceeding four out of whom two
shall be Judicial Members.

(3) A person shall be eligible to be appointed,-

(@) as a Judicial Member, if he is or has been a Judge of a High
Court:

Provided that, a person who is or who has been a Judge not below
the rank of Principal District Judge may be appointed as Judicial
Member, if a person who is or has been Judge of High Court is not
available;

(b) as a Member other than a Judicial Member, if he is a person of
impececable integrity and outstanding ability having special knowledge
and expertise of not less than twenty-five years in the matters relating
to anti-corruption policy, public administration, vigilance, finance

including insurance and banking, law, financial management.

(4) The Chairperson or a Member shall not be,—

(i) a member of the Parliament or a Member of the Legislature of
any State or Union territory;

(ii) a person convicted of any offence involving moral turpitude;

(7ii) a person of less than forty-five years of age, on the date of
assuming office as Chairperson or Member, as the case may be;

(iv) a member of any Panchayat, Zilla Parishad, Nagar Panchayat,
Municipal Council or Municipal Corporation;

(v) a member of a body, corporation or society, substantially
financed by the State Government;

(vi) a person who has been removed or dismissed from service of
the Union or a State,

and shall not hold any office of trust or profit (other than hig office
as the Chairperson or a Member) or be connected with any political
party or carry on any business or practice any profession and
accordingly, before he enters upon his office, a person appointed as the
Chairperson or a Member, as the case may be, shall, if—

(a) he holds any office of trust or profit, resign from such
office; or
(b) he is carrying on any business, sever his connection

with the conduct and management of such business; or
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(¢) he is practicing any profession, cease to practice such
profession.

(5) Every person appointed as the Chairperson or Member shall, before
entering upon his office, make and subscribe, before the Governor, or some
person appointed in that behalf by him, an cath or affirmation in the form
set out for the purpose in the First Schedule.

(6) Notwithstanding anything contained in sub-section (1) or (2), every
person who on the date of commencement of this Act is serving as Lokayukta
or Upa-Lokayuktas under the Maharashtra Lokayukta and Upa-Lokayuktas
Act, 1971 shall, on and from such commencement, be the Chairperson or, as
the case may be, the Member of the Lokayukta established under sub-section
(1) and they shall continue to hold the office on the same terms and
conditions on which they were appointed prior to the commencement to this
Act, till completion of their term of office.

4. (1) The Chairperson and Members shall be appointed by the
Governor after obtaining the recommendations of a Selection Committee
consisting of—

(a) the Chief Minister - Chairperson;

(b) the Deputy Chief Minister - Vice-Chairperson;

(¢) the Chairman of the Maharashtra Legislative Council - Member;

(d) the Speaker of the Maharashtra Legislative Assembly - Member;

(e) the Leader of Opposition in the Maharashtra Legislative
Council - Member;

(f) the Leader of Opposition in the Maharashtra Legislative
Assembly - Member;

(g) the Chief Justice of the Bombay Iligh Court or a Judge of the
Bombay High Court nominated by him - Member.

(2) No appointment of the Chairperson or a Member shall be invalid
merely by reason of any vacancy in the Selection Committee.

(3) The Selection Committee shall regulate its own procedure for
selecting the Chairperson and Members of the Lokayukta which shall be
transparent.

5. The Government shall take or cause to be taken all necessary steps
for the appointment of a new Chairperson and Members at least three
months before the expiry of the term of such Chairperson or Member, as
the case may be, in accordance with the procedure laid down in this Act:

Provided that, when the office of the Chairperson or Member becomes
vacant, the vacancy shall be filled within a period of three months from the

date of occurrence of vacancy.
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6. The Chairperson and every Member shall, on the recommendations
of the Selection Committee, be appointed by the Governor by warrant under
his hand and seal and hold office as such for a term of five years from the
date on which he enters upon his office or until he attains the age of seventy

years, whichever is earlier :
Provided that, he may,—

(¢) by writing under his hand addressed to the Governor, resign

his office ; or
(b) be removed from his office in the manner provided in this Act.

7. The salary, allowances and other conditions of service of,—

(i) the Chairperson shall be the same as those of the Chief Justice
of the High Court ;

(7i) other Members shall be the same as those of a Judge of the High
Court :

Provided that, if the Chairperson or a Member is, at the time of
his appointment, in receipt of pension (other than disability pension)
in respect of any previous service under the Government of India or
under the Government of a State, his salary in respect of service as the

Chairperson or, as the case may be, as a Member, be reduced—
(a) by the amount of that pension ; and

(b) if he has, before such appointment, received, in lieu of a
portion of the pension due to him in respect of such previous
service, the commuted value thereof, by the amount of that portion
of the pension :

Provided further that, the salary, allowances and pension
payable to, and other conditions of service of, the Chairperson
or a Member shall not be varied to his disadvantage after his
appointment.

8. (I) On ceasing to hold office, the Chairperson and every Member
shall be ineligible for,—

(i) re-appointment as the Chairperson or a Member of the
Lokayukta ;

(i1) further employment to any other office of profit under the State

Government.

(2) Notwithstanding anything contained in sub-section (7), a Member
shall be eligible to be appointed as the Chairperson, if his total tenure as

Member and Chairperson does not exceed five years.
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Explanation.—For the purposes of this section, it is hereby clarified
that where the Member is appointed as the Chairperson, his term of office
shall not be more than five years in aggregate as the Member and the

Chairperson.

9. (7) In the event of occurrence of any vacancy in the Office of the
Chairperson by reason of his death, resignation or otherwise, the Governor
may, by notification, authorize the senior-most Member to act as the
Chairperson until the appointment of a new Chairperson to fill such
vacancy.

(2) When the Chairperson is unable to discharge his functions owing
to absence on leave or otherwise, the senior-most Member available, as the
Governor may, by notification, authorise in this behalf, shall discharge the
functions of the Chairperson until the date on which the Chairperson

resumes hig duties.

10. (I) There shall be a Secretary to the Lokayukta in the rank of
Secretary to the State Government, who shall be appointed by the

Chairperson from a panel of names sent by the State Government.

(2) The appointment of officers and staff of the Lokayukta shall be made
by the Lokayukta :

Provided that, the Governor may by rule require that the appointment
in respect of any post or posts as may be specified in the rule, shall be made

after consultation with the Maharashtra Public Service Commission.

(3) Subject to the provisions of any law made by the State Legislature,
the conditions of service of officers and staff of the Lokayukta shall be such
as may be prescribed by the Lokayukta for the purpose.

(4) Notwithstanding anything contained in this section, every person
who on the date of commencement of this Act is serving as an officer or
staff for assisting the Lokayukta and Upa-Lokayuktas, shall, on and from
such commencement, be the officer and staff for assisting the Lokayukta
under this Act and they shall continue to hold the office on the same terms
and conditions on which they were appointed prior to the commencement
to this Act.

11. The administrative expenses of the Lokayukta, including all
salaries, allowances and pensions payable to or in respect of the
Chairperson, Members or Secretary or other officers or staff of the
Lokayukta, shall be charged upon the Consolidated Fund of State and any
fees or other moneys received by the Lokayukta shall form part of the
Consolidated Fund of the State.

T ATE—L19-2.
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Cuarrer IV
JURISDICTION OF LOKAYUKTA.

12, (1) Subject to the other provisions of this Act, the Lokayukta shall
inquire or cause an inquiry to be conducted into any matter involved in, or
arising from, or connected with, any allegation of corruption under the
Prevention of Corruption Act, 1988, made in a complaint in respect of the
following, namely :—

(¢) any person who is or has been a Chief Minister :

Provided that, before initiating any inquiry against Chief
Minister the prior approval of the Maharashtra Legislative
Assembly shall be obtained. The motion thereof shall be placed before
the next immediate Session of the Maharashtra Legislative Assembly :

Provided further that, such motion shall be passed by not less
than two-third of the total Members of the Maharashtra Legislative
Assembly :

Provided also that, the Lokayukta shall not inquire into any
matter involved in, or arising from, or connected with, any such
allegation of corruption against the Chief Minister, in so far as it
relates to internal security or public order in the State:

Provided also that, any such inquiry shall be held in camera
and if the Lokayukta comes to the conclusion that the complaint
deserves to be dismissed, the records of the inquiry shall not be

published or made available to anyone ;

(b) any other person who is or has been a Minister ;

(¢) any person who is or has been a Member of the State
Legislature ;

(d) any Member or Councillor of the Municipal Corporation,
Municipal Council, Nagar Panchayat, Industrial Township, Zilla
Parishad, Panchayat Samiti, or Village Panchayat including Mayor,
Deputy Mayor, President, Vice-President, Chairman, Deputy Chairman,
Sarpanch and Upa-Sarpanch and Chairman of any Committee of said

local authorities ;

(e) All India Services Officers (including Indian Administrative
Services, Indian Police Services, Indian Forest Services, etc.), in
connection with the affairs of the State Government ;

(f) all officers and employees of the State Government and the
public servants defined in sub-clauses (i) and (ii) of clause (c¢) of section
2 of the Prevention of Corruption Act, 1988, when serving or who have
served, in connection with the affairs of the State excluding a person

who is or has been working on Group ‘D’ post ;
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(g) all officers and employees, of any body or board or corporation
or authority or company or society or trust or autonomous body (by
whatever name called), established by an Act of the Parliament or of
the State Legislature or wholly or partly financed by the State
Government or controlled by it, equivalent to the officers and employees
specified in clause (f) ;

(h) any person who is or has been a director, manager, secretary
or other officer of every other society or association of persons or trust
(whether registered under any law for the time being in force or not),
by whatever name called, wholly or partly financed or aided by the State
Government or any local authority or Government company,

corporation, association or trust.

Explanation.—For the purposes of clauses (g) and (&), it is hereby
clarified that,—

(i) any entity or institution, by whatever name called, corporation,
society, trust, association of persons, partnership, sole proprietorship,
limited liability partnership (whether registered under any law for the

time being in force or not), shall be the entities covered in those clauses ;

(i) a society, association of persons or trust shall be deemed to be
wholly or partly aided by the State Government or local authority, if
such entity has received any assistance from the State Government or
local authority, in the form of land, grant-in-aid, loan, share capital,

Government guarantee or any of them:

Provided that, any person referred to in this clause shall be deemed
to be a public servant under clause (¢) of section 2 of the Prevention of
Corruption Act, 1988 and the provisions of that Act shall apply
accordingly,

(2) The Lokayukta may inquire into any act or conduct of any person
other than those referred to in sub-section (1), if such person is involved in
the act of abetting, bribe giving or bribe taking or conspiracy relating to any
allegation of corruption under the Prevention of Corruption Act, 1988 against

a person referred to in sub-section (I).

13. (1) Notwithstanding anything contained in any Act, in the following
cases, the Lokayukta shall not make an inquiry or investigation on complaint
under this Act,—

() where same or similar issues of complaint are pending before

any court ;

(i) any matter involved in, or arising from, or connected with, any
such allegation of corruption against any Member of the State
Legislature in respect of anything said or a vote given by him in the
State Legislature or any committee thereof covered under the

99
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provisions contained in clause (2) of article 194 of the Constitution of
India ;

(ii1) in respect of a matter which has been referred to for inquiry
under the Commissions of Inquiry Act, 1952 :

Provided that, the Lokayukta may investigate the matters if the
State Government has not taken any action against corruption as held
by the inquiry Commission within a period of two years from the date

of submisgion of the report to the State Government ;

(iv) in the case of a complaint involving a grievance in respect of
any action,—

(@) if such action relates to any matter specified in the Second
Schedule; or

(b) if the complainant has or had any remedy by way of

proceedings before any tribunal or court:

Provided that, the Lokayukta may conduct an investigation
notwithstanding that the complainant had or has such a remedy if the
Lokayukta is satisfied that such person could not or cannot, for

sufficient cause, have recourse to such remedy ;

(v) any complaint involving a grievance, if the complaint is made
after the expiry of twelve months from the date on which the action
complained against becomes known to the complainant :

Provided that, the Lokayukta may entertain a complaint if the
complainant satisfies him that he had sufficient cause for not making
the complaint within the period specified in that clause;

(vi) any complaint involving an allegation, if the complaint is made
after the expiry of three years from the date on which the action
complained against is alleged to have taken place.

(2) Notwithstanding anything contained in any Act, any court or any
State Agency shall not make an inquiry or investigation under any Act on
complaint of corruption, where the complaint is made by any person on same
or similar issues to Lokayukta and an inquiry or investigation is being
conducted on such complaint, by any State Agency or an inquiry or
investigation has been completed by such Agency, on the directions of the
Lokayukta :

Provided that, in cases where charge-sheet has been filed in court under
this Act, on the directions of the Lokayukta, the court can make an inquiry

or investigation, if necessary, in such cases.

(3) The matters of which a complaint has been made to the Lokayukta
under this Act shall not be referred to for inquiry under the Commissions
of Inquiry Act, 1952.

60 of 1952.
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Explanation.—For the removal of doubts, it is hereby declared that
a complaint under this Act shall only relate to a period during which
the public servant was holding office or post in public service or serving
in that capacity.

14. (1) Subject to the provisions of this Act, a complaint may be made
under this Act to the Lokayukta,—

(@) in the case of corruption, by any person ;
(b) in the case of a grievance, by the person aggrieved ;

(c) in the case of an allegation, by any person other than a public

servant :

Provided that, where the person aggrieved is dead or is for any reason
unable to act for himself, the complaint may be made by any person who in
law represents his estate or, as the case may be, by any person who is
authorized by him in this behalf.

(2) Every complaint shall be made in such form and shall be

accompanied by such affidavits as may be prescribed.

(3) Notwithstanding anything contained in any Act, any letter written
to the Lokayukta by a person in police custody, or in a gaol or in any asylum
or other place for insane persons, shall be forwarded to the addressee
unopened and without delay by the police officer or other person in charge
of such gaol, asylum or other place and the Lokayukta, may, if satisfied that
it is necessary so to do, treat such letter as a complaint made in accordance
with the provisions of sub-section (2).

(4) In the case of any complaint involving a grievance, nothing in this
Act shall be construed as empowering the Lokayukta to question any
administrative action involving the exercise of a discretion except where
he is satisfied that the elements involved in the exercise of the discretion
are absent to such an extent that the discretion can prima facie be regarded

as having been improperly exercised.

15. (I) The Governor may, by notification published in the Official
Gazette, on the recommendation of the State Government and after
consultation with the Lokayukta, confer on the Lokayukta such additional
functions in relation to the redress of grievances and eradication of
corruption as may be specified in the notification.

(2) The Governor may, by order in writing and on recommendation of
the State Government, confer on the Lokayukta such powers of a supervisory
nature over agencies, authorities or officers set up, constituted or appointed
by the State Government for the redress of grievances and eradication of

corruption.
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16. In case any matter or prc . . .
under the Prevention of Corruption Act, 1988 has been pending before any
court or committee of the State Legislature or before any other statutory
authority prior to commencement of this Act or prior to commencement of
any inquiry after the commencement of this Act, such matter or proceeding
shall be continued before such court, committee or statutory authority and

the Lokayukta shall not deal with such cases.
17. (1) Subject to the provisions of this Act,—

(a) the jurisdiction of the Lokayukta may be exercised by benches
thereof ;

(b) a bench may be constituted by the Chairperson with two or more

Members as the Chairperson may deem fit ;

(¢) every bench shall ordinarily consist of at least one Judicial

Member ;

(d) where a bench consists of the Chairperson, such bench shall be
presided over by the Chairperson;

(e) where a bench consists of a Judicial Member and a non-Judicial
Members not being the Chairperson, such bench shall be presided over
by the Judicial Member ;

(f) the benches of the Lokayukta shall ordinarily sit at Mumbai and

at such other places as the State Government shall specify.

(2) The Lokayukta shall notify the areas in relation to which each bench

of the Lokayukta may exercise jurisdiction.

(3) Notwithstanding anything contained in sub-section (2), the
Chairperson shall have the power to constitute or re-constitute benches,
from time to time.

(4) If at any stage of the hearing of any case or matter, it appears to
the Chairperson or a Member that
it ought to be heard by a bench cor
or matter may be transferred by
referred to him for transfer, to suc

18. Where benches are cons
to time, by notification, make provi
of the Lokayukta amongst the be

which may be dealt with by each
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